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[Mr. Deputy Speaker 1 
AUcarh Muslim University Act, 
1920" 

The motion was adopted. 

SHRI S B. CHAVAN: I withdraw 
the BiU. 

U.33 h .... 
ALIGARH MUSLIM UNIV&RSITY 

(THIRD AMENDMENT) BILL· 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHA VAN): 1 be, to move for leave to 
introduce a 8111 further to amend the 
AIigarh Muslim University Act, 1920. 

DoR. SUBRAMANIAM SW AMY 
(Bombay North·East): I am not oppos-
ing H. 

MR. DEPUTY -SPEAKER; You can-
not; yoU have not given any notice. 
Tbe question is: 

"That leave be ,ranted to intro-
duce a Bill further to amend the 
Aligarh Muslim University Act. 

1920." 

The motion was adopted. 

SHRI S. B. CHAVAN: I introduce 
the Bill. 

U.35 hl'l. 
MATTERS UNDER RULE 377 

MR. DEPUTY-SPEAKER: We take 
up matters under 377. 

SHRI RAMAVATAR SHASTRI 
(Patna): On a point of order .... 

MR. DEPUTY-sPEAKER: There 
cannot be any point of order on mat-
ters under 377. Please come and meet 
me in the Chamber if you haVe got 
anythin, to say .... (lmerruptions) 

SHRI RAMAVATAR SHASTRI: ••. 
•• 
MR. DEPUTY"SPEAKER: This will 

not go on record. You can C()IIle and 
see me in the Chamber. Shri Mani 
Ram Bagri under rule 311. Other 
things will not go on record. You have 
a misunderstanding. SO, you come and 
see me in my Chamber. The problem 
cannot be solved in this House. So. I 
request you to see me in the chamber. 

SHRI RAMAV ATAR SHASTRI:·· 

MR. DEPUTY-SPEAKER: NobodY 
is being permitted. Mr. Bagri. 

SHRIMATI PRAMILA DANDAVA TE 
(Bombay North-Central): rose-

MR. DEPUTY-SPEAKER: If there 
is anything with regard to any matterp 
pleaSe come to my chamber. 

(lnterruPtiOflS) •• 

MR. DEPUTY -SPEAKER:' Do not 
record anything. 

(InterruPtions) •• 

MR. DEPUTY -SPEAKER: I am not 
allowing anybody. I have called Mr. 
Bagri. 
I am asking them to sit down. Tbey 
do nOt sit down. You go on reading. 

-(Interruptions) •• 

MR. DEPUTY -SPEAKER: I will not 
hear you. You have not taken my 
permission. 

(Interruptions) •• 

MR. DEPUTY-SPEAKER: Shri Siva-
prakasam. 

Nothing but what Shri Sivaprakaaam 
says will go on record. 
(i) HOLDING OF ELECTIONS OF LOCaL 

BODIES IN TAMIL NADU 

·Published in Gazette of India Extraordinary, Part II, section 2. 
dated 23.12-80 . 

. ··Not reeorded. 
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SHRl D. S. A. SlY APRAKASAM 
(Tinmelveli) : Under RUle 37;. I am 
making a statement. 

According to subsection (i\') of arti-
cle 40 of the Constitution of India. 
every state shall take steps to organise 
village Panchayats. This article and 
part IV are contained in Directive 
principles of state policy. According to 
article 37, though provisions contained 
in this part are not enforceable by any 
court of law, the principles therein 
laid down are fundamental in the Itfl-
vernance of the country. It shall be the 
duty of the State to apply these prin-
ciples in making laws. 

It is a matter of great regret that in 
a large nmnber of the States in India 
this democratic lorm of Government 
is not functioning. For instance in 
Tamil Nadu, no election has been held 
for the local self-Government institu· 
tions for more than ten years. I un-
derstand that the situation in other 
Statei is also the same. India is a 
democratic Republic. The democratic 
form of Government should function 
not only in the legislature but aI90 in 
the cities, towns and villages. In many 
States elections to the Cooperative 
institutions are not held. Many state 
Governments postpone election to the 
village Panchayats, Municipalities aDd 
co--operative institutions on one excuse 
or another. I think that due to the 
fear of another ·political party getting 
majority in these institutions. the 
elections are not held. The Honourable 
Minister take the oath of office that 
they have faith and owe allegiance to 
the Constitution of India. Therefore, 
it is my opinion that the central Go-
vernment bas responsibility to have 
early elections for the local bodies. 

I request that the Central Govern" 
ment should give suitable instructions 
or directions to the State Government 
to activate the defunct local body ins.-
titutions. If there is DO sucb provision 
in the Constitution of India. I request 
the Government to bring suitable ---* *Not recorded. 

amendments to the constitution in sucb 
a way that the state Governments 
carry out the directions regarding con-
ducting elections to local bodies. 

MR. DEPUTY-SPEAKER: Shri 
Jatiya. 

(lttterruptions) •• 

MR. DEPUTY -SPEAKER: All of 
YOU may please take your seats. 

(Interruptions)· • 

MR. DEPUTY-SPEAKER: 1 have 
called Shri Jatiya. I have not called 
you. AU these things will not go on 
record. I request all of You to please 
take your seats. Nothing will go on 
record. 

(Interruptions) • 

Don't challenge the Chair.-
(Interruptions) -

No point of order when matters 
under rule 377 are being raised. Let 
this be over. Then. he can raise his 
point of order. 

(Interruptions) • 
Mr. Ram Avtar Shastri, I have told 

you to come to my chamber. 

SHRI RAMAVATAR SHASTRI:-
MR. DEPUTY-SPEAKER: I am not 

permitting; don't record. I have asked 
you to come to the Chamber. (Inter-
ruptions) . . . . 't' 

PROF. MADHU DANDAVATE 
(R'ajapur): One submission; let me try 
to solve the problem. 

THE MINISTER OF STATE 1N THE 
MIN1STRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VEN-
KATASUBBAlAH): I want to make a 
submission. The Members cannot 
threaten the Presiding Officer and can-
not hold the entire House to ransom. 
There are rules and regulations accor-
ding to which you are conducting the 
business of the House. Mr. Harikesb' 
Bahadur was aU the time on bis legs 
and would not lit down he thinks that 
the entire House is to be run according· 

• ·Not recorded. . 
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to his wishes. It Is not proper. You are 
the Presiding Omcer. You have to con-
duct the House. We are prepared to 
Jive all co-operation to you, Sir. 

PROF. MADHU DANDAVATE: We 
want to give full cooperation. They 
are interested only in raising issues 
of public importance. His contention is 
that, yesterday, you said, "I will allow 
you to raise the issue tomorrow". He 
wants to know, even if you do not 
want to allow, the reasan for the in-
admissiblllty of that particular issue. 
In that case, the problem can be solved 
by telling the hone Member why ... 

MR. DEPUTY-SPEAKER: Now that 
you have raised it, I will reply. Mr. 
Ramavatar Shastri came late yester-
day. As Soon as he entered the House. 
be came to me saying. "It seems my 
name was called: would you call me 
again?". I said. 'If your name had 
been called, definitely I would try to 
help you'. (lnteT7'upticma) Please 
Jisten. As soon as he entered the House 
he came to my seat and said that his 
name waS called and because his train 
t!amf' late, be could not be present ill 
the House. I told him, 'If your name 
has been called, definitely, you please 
give it in writing; I will include it 
either today or tommorro\\~. Then he 
gave it in writing. It was here. I 
referred to the record and found 
that he was not actually called yester-
day. Then he wanted to be called to-
day. We have considered. We have 
decided this for all parties, because 
today is the last day of this Session. 
There were about 38; and we have 
allowed, as a special case, today 18. 

To his Party also ,,-e have allowed ... 

(laterruptions) 
If under Rule 377 any Member is 

not anowed, this is not the method. I 
tell him to come to the Chamber. 

SHRI RAMAVATAR SHASTRI: 
Was I not prom1sed by you! 

SlIRI INDRAJIT GUPTA (Basirhat): 
May I make a suggestion? We have 
beard just now what took place yester--
-day. I am not aW'Bre of that and any 
O»ftVersatiOD which might have taken 

place between Mr. Shastri and YOU iD 
the Chair will Dot be OIl the record. 

1'he Member has .. ot a certain im-
pression rightly or wrongly that his 
377 notice would be admitted to-day 
and ""hen you do not allow him, be is 
very much agitated. Sir. there is one 
377 submission in my name for t<Klay 
and I am willing to withdraw that and 
you can allow him in that place. 
• 

MR. DEPUTY-SPEAKER: His 377 
notice is not according to the rules. 
That is why I ask him to see me in 
the Chamber. 

SHRI RAMAVATAR SHASTRI: It 
is a question of the National Library. 
How cen you say that it is I1'Ot admiS-
sible? 
MR. DEPUTY-SPEAKER: Mr. Gupta, 

you may also see it. I will place that 
and you tell me. There is a lot of mis-
understanding. 

SHRI INDRAJIT GUPTA: You 
could have told him straightaway ...• 
Sir, If some individual's name is 
mentioned, he is willing to omit it. 

MR. DEPUTY-SPEAKER: You, as 
party leader, come and see. It is an 
individual grievance, it is not a matter 
of pubic importance.... (Interruptions) 
Whatever a Member gives under Rule 
377, should I admit it?.. (lntetTUp-
tiona) lV ... r. Subramaniam S"'"8my. it is 
all over, please help me. 

DR. SUBRAMANIAM SWAMY: You 
said that 377 notices are allowed on 
the basis of parties. It is against the 
rules. 

MIl:. DEPUTY-SPEAKER: Wben 
there are 38 notices, what can we do? 
We wanted to give equal opportunities. 

DR. SUBRAMANIAM SWAMY:1 
This should not go on record that yoU 
allow 377 matters to be raised on the 
basis of party strength. 

MR. DEPUTY-SPEAKER: Whatever 
bas been decided I told you. It can go 
on record. 

DR. SUBRAMANIAJI SW AMY: 
Under rule 360, you please have a look 
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at it. You do not live t1Iis direction 
beeaua it Ja • ~ dil'ection. 

KB.. DEPtITYooSPEAKER: We will 
look into it. 

Mr. SUStri, now pie.- sit down. 
You meet .e ill tile Chamber. SllGuld 
you Bet respect it! 

SBBl BAMAVATAB. SHASTRI: No. 
no. 1 am Bot Fia& tQ sit doWll. 

MIt. DEPUTY-BPBAKBR: W'IIat 
should be dene. Mr. Gupta? 

D8. SUBaAIlANlIalI SWAMY: I 
o~ \0 tJU& tl'eatm, it as. party 
affair. 

MR. DEPtrrY-SPBAKl!:ft = He says 
he wiD. not resume his seat. 

DR. SUBRAIIANlAK sw AMY; y()U 
throw him out then. 

MR. DEPUTY-SPEAKlER: That I 
will never do. I win request him. I 
very humbly request him. But I will 
not do that which you want me to do. 

N&W. Mr. Maniram Bagrl 
(ii) DEATHs DUE TO CONSUMPTION OF 
SPURIOUS LIQUOR IN NARWANA (HAR-

TAKA) 
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MR. DBPtJTY-8PBAJ1tB1r: NoW', the 
House- stands adjoamed to meet at 
14.05 hours. 

H.05 hn. 

The Lok Sab_ acijouTUd lor LuftC. 
till fi ve mi".fes J)(II't 'GUn..,. of the 

Clock. _. 
The Lok SabhD. Tea.BSe11.,bled ajter 
Lunch at ten minutes past Fourteen of 

tne Clock. 

[SHitI GULSHER AHMED in the Chair} 

MR. CHAIRMAN: Hon. Members, 
according to the Agenda, Mr. N. D. 
Tiwari has to make a statement. 

If you pennit it. he can make a 
statement first. Then we can carryon 
with our business. 

SOME HON MEMBERS: Yes. 

SHRI INDRAJIT GUPl'A (Basir-
hat): I request the hon. Minister to 
read out the statement-DOt jUlt to 
lay it On the Table. 

MR. CHAIRMAN: Yes, he is reading 
the sta tement. 

DR. SUBItAMANIAM SVI AMY 
(Bnmbay-North-East): You may also 
please allow a few questions of a 
clarificatory nature. 

MR. CHAIRMAN: My. N. D. Tiwari. 


